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PRESENT

HON'BLE SMT. B. BHAMATHI, Member (A)

T.Sankarasubbu,
S/o. Thangaraj,
3/137, South Street,
Thenkalam Pudur,
Thenkalam Post,
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By Advocate M/s. E. Maharajan

Vs

1.The Union of India,
   rep by 
   The Chief Personnel Officer,
   O/o. CPO,
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   Egmore, Chennai 600008.
2.The Divisional Personnel Officer,
   Madurai Division,
   Southern Railway,
   Madurai. ….Respondents

By Advocate Mr. Y. Prakash
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ORAL ORDER

(Pronounced by Hon'ble Smt. B. Bhamathi, Member(A))

The  applicant  has  filed  this  OA  under  section  19  of  the

Administrative Tribunals Act, 1985 seeking the following relief:

“To direct the respondents to consider the applicant's application dated
27.04.2017  and  issue  Hall  Ticket  to  the  applicant  to  appear  in
examination for the post of Staff & Welfare Inspector going to be held
on 17.06.2017 in  the light  of  letter  dated  31.07.1970 Department  of
Personnel  OM No.  1/7/70 – Esst  (SCT) and letter  dated  19.04.1979
Department  of  Personnel  and  Administrative  Reforms  OM  No.
36011/6/79-Esst (SCT) by considering applicant's representation dated
30.05.2017  and  pass  such  further  or  other  orders  as  this  Hon'ble
Tribunal deem fit in the interest of justice and award cost.”

2. None  appears  for  the  applicant  today.  The  case  was  admitted  on

15.06.2017 and the matter was posted before Registrar on 24.07.2017 and

28.08.2017 when there was no representation for either sides. Also when

the matter was posted before Bench on 05.02.2018 and 04.04.2018, neither

of  the  counsels  were  present.  Today,  learned  counsel  for  respondents

submits that the applicant did not appear for the written examination which

was held on 17.06.2017 and no interim relief was granted by this Tribunal.

Therefore the applicant's prayer in the OA has become infructuous.

3. Therefore, in view of the above facts and circumstances, the OA is

disposed of as infructuous.

        (B. Bhamathi)
            Member(A)

          13.06.2018
SKSI  


